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National Film Polley Committee 

*650. SHRI N. E. HORO : Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether any report has been 
submitted by National Film Policy 
Committee; and 

(b) if so, the details regarding its 
recommendations which have been 
accepted by Government? 

THE MINISTER OF INF'ORMATION 
AND BROADCASTING AND SUP-
PLY AND REHABILITATION '(SHlU 
VASANT SATHE): (a) and (h). Yes, 
Sir. The Working Grom> 011 National 
Film Policy has ~ itt  its report 
~  2-6-1980. It is under print. A copy 
of the report \.Vill be placed on the 
Table of the House shortly. The re-
commendation3 contained thuein will 
be a in~  ~n  actiun taken in due 
course. 

APplications from large companies for 
take-over of sick units 

*651. SHRI S. A. DORAi SEBAS-
TIAN: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to ntate: 

(a) the number of pending appli-
cations from private sector la;rge 
companies for taking over sick units 
in the private sector and the details 
<>f these proposals; and 

6 Removing mill rejects from 
coal mills and wiping various 

18 

18 

3 

7 

oil leakages of Unit No. VI. 

Wagon tripler upkceping 

Construction of Road. 

Intake pump house Civil Cons-
truction. 

Construct kn of concrt"te road. 

Platform of ~  KV Switch yard. 

Fencing of 200 KV Switchyard. 

Earthwork of Railawy Siding 
extension. 

(b) the reasons for the delay in 
giving Government's approval? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
P. SHIV SHANKAR): (a )and (b). 
A statement is laid on the table of the 
House. 

Statement 

It is presumed that reference to 
"private sector large companies'' in 
part (a) of the Que.:;tion implies 
undertakings which are registered/ 
registrable under the M.R.T.P. Act. 

Take-over of industrial units (in-
cluding sick units) by a company 
falling within the ambit of the 
M.R.T.P. Act is echieved by either (a) 
merger of a umt (whether sick or 
otherwise) with the M.R.T.P. company 
under Section  23(2) of the M.R.T.P. 
Act or (b) acquisition by the M.R.T.P. 
Company-by purchase, take-over or 
otherwise-the whole or part of an 
undertaking under Section 23 ( 4) of 
the M.R.T.P. Act. 

The various proposals pending 
under either of the above two provi-
1sions of the M.R.T.P. Act are as 
under:-

A. Applications n ~r Section 23 (2) 
Of the MRTP Act, 1969 pending as on 
date. 
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S. Name of applicant l>roposaJ Remarh 
1' o. C< ll"pa.oy 

1 • M/s Dalmia 
Limited. 

Cement (Bharat) Amalgamation of M/s Telc-
aound India Ltd. with M/s 
Dalmia Cement (Bharat) 
Ltd. 

Hearing under Section 
29 of the MRTP Act 
has been completed on 
.19-7-198o. Orders pend-
ing. 

2. M/s Aegis Chemicals Industries Amalgamation of M/s Ever- Hearing under Section 
Limited. est Refrigerants Limited 29 of the MR TP Act 

with M/s Aegis Chemi- has been fixed on 
cals n ~tri s Limited 31-7-1980. 

3. M/s J.K. Iron Steel Co. Limite? Amalgamation of M/s J.K. Further additional infor 
with M/s Raymond Woollen Mi- Iron & Steel Co. Ltd. with mation called for from 
lls Limited Raymond Woollt"n MiJls the company is awaited .. 

Ltd. 

4. M/s Reliance Textiles Inrlustri("S Amalgamation of M/s Sidh- Under active consideration ... 
Limited. pur Mills Co. Ltd. with 

M/s. Reliance 'f<-xtiles 
Industries J .. td. 

5. Mj5 Polyol('fin Imlustrie! Lt;J. 

6. M/s Brooke Bond India Limitrd. 

7. M/s Kalinga Tubes Limited with 
M /s Indian Meta) & Ferro Alloys 
Limitt'd. 

8. M/s Kothali Sugars a··d Chemi-
cals Ltd. with M's Kothari (Mad-
ia~  Ltd. 

Anialgamat!<m or M/s. Mindia 
Chfmicab Ltd. wilh M/s 
Pol}'olefiu n ~tri s 

Limited. 

Case fixed for hcariil1 of 
under Section 29 { ( 
the MRTP Act f>n 
:i&-1-•sBo. 

Amalgamaion of M/s. Cen- Comments of the n ~ni  
tron Industrial Alliance Ministry/Departmmt of 
Limit("d with Brooke the Govt. ar~ awaiucd .. 
Bond India Limited. 

Amalgamation of M/s Kali-
nga Tubes Limited with 
M/s Indian M('tal & Fssco 
A[lolys Ltd. 

Amalgam' tion of M/s Ko-
thari Suagars & Chf"mi-
cals Ltd. with M ~ Kothari 
1, Madras) Ltd. 

-do-

-do-

9. M/s HindLstan o ~n Limitrd Amalgamation ofM/s Hindu- Revisd schtmc of amalga-
and M/s Mc rowelJ & Co. Ltd. stan l'olymcrs Ltd. with mation has bcf>n sub-

10. M/s Nt \\ Stanch ad n in~niii  

C..:o. Ltd. 

1 1. M/s J. K. Tr6lden Limited. 

J 2. 'J!./a. n o i~a Synhetic Gem 
Manufac,uring Co. Ltd. 

--------· 

M/s Mc Dm\ ell & Co. mitted by the company 
L:d. and the aame has been 

circulated to concerned 
Ministri("S for CC>Jnmen ts. 

Amalgamatic,n c,f M ~ Indian 
Furnace Co. Ltd. and M/s 
Indopol Ltd. with New 
Standard Enginct"ring Co. 
Ltd. 

Amalgamation of M/s J.K. 
Commercial t;orpn. Ltd. 
and M/s Share r>ealer. 
Corporation Ltd. with 
M/s J · K. Traders Limited. 

Amalgimion of M/s. Introc 
f>harmacutica lttLtd. with 
M/s I ndo-Swiu &ynthetic 
Gt'm Manufacturing Co. 
Ltd. 

Hearing undf'r ~~ti n 
29 of tJic MR TJ> Act 
has bee,, fixr.d ea 
'l!r7-IS(lO. 

Comment' ol the concerned 
Ministries J)eparm.tnt a. 
have been caJJed for 
and t ~ same are awai-
ted.; 

The application js in~ 
procCllCd. 
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13. Appl.icatiom under Section 23(4) oj the M.R. T.P • .Act pe1dmg af c>n date. 

----------- ~ - \ 

'S. Name of the apPlicant ro o~a  of the Ccmpany Remarks 
-:J\e. Company 

--------------~ ------------
1.. 'M./s Crompton Greaves Limited. 

a. M/s Mohan Meakin Brcwe1 ies Ltd 

3. M/s Polyolefins Indush i<'S Ltd. 

4. M/s Madura Coats Limited. 

.S· M/s Orissa Cement L1mited. 

~  ~ i  

Acquisition of 3,75,000 cq-A h<"aring in terms o<" 
city shares of ~  10/- Srcion 29 of the MRTP 
each of Mis. T< shiba Ar.and Act has been givf'n and the 
Lamps Lid. r r sntin~ matter it under active 
;.7 ·m % of the <"quti1- c"ns idC"rati•'n. 
ital. 

Aqu'c;ition by pwchase of 
assets o Haryana Rangu-
dyog and Subrat Orga . .ic 
(P) Limited. 

Acquii;itic n of 4c ~~ lquity 
shares of Mindia Clumi-
cals Limited. 

Hearing under Section 
29 of the Act fixed for 
~  

Ika1 ii g ur.dcr Section 
29 of the Act fixed for 
2fi-j-I ~ o  

i~itio  of 50 o ~  c G- Huu ir•g t n ~o Sc cti< n 
uity shares of Hyckraba<l 29 o' the Act fixed for 
Elect. lnvestmen t~ Limited 28-7-1 gho. 

i'urchase of an i ~tria  

unit ofNC'w Ccntrc-1 Jute 
Mill' I td. namdy Sahu 
Chemicals & :Fertilizers 
at the cost of Rs. 345 lakhs 

Hearing \\a!\ givt'n to the 
company undt'r Section 
29 of thf' Act. Tne matter 
i~ undC'r advance stage 
or consideration. 
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